21.12.2018 1

CONTENTS

Sixteenth Series, Vol. XXXIV, Sixteenth Session, 2018-19/1940 (Saka)
No. 9, Friday, December 21, 2018/Agrahayana 30, 1940 (Saka)

SUBJECT PAGES
ORAL ANSWER TO QUESTION
Starred Question No.161 6-12

WRITTEN ANSWERS TO QUESTIONS
Starred Question Nos.162 to 180 13-76

Unstarred Question Nos. 1841 to 2070 77-564



21.12.2018

PAPERS LAID ON THE TABLE 566-597
FINANCIAL COMMITTEES (2017-2018) - A REVIEW 598

COMMITTEE ON PUBLIC ACCOUNTS
132" to 135" Reports 598

STANDING COMMITTEE ON AGRICULTURE
Statements 599

STANDING COMMITTEE ON TRANSPORT, TOURISM
AND CULTURE

268" to 271%" Reports 600
BUSINESS OF THE HOUSE 601-608
CANCELLATION OF THE SITTING OF THE HOUSE 609
ANNEXURE - |
Member-wise Index to Starred Questions 615
Member-wise Index to Unstarred Questions 616-621
ANNEXURE - Il
Ministry-wise Index to Starred Questions 622

Ministry-wise Index to Unstarred Questions 623-624



21.12.2018

OFFICERS OF LOK SABHA

THE SPEAKER

Shrimati Sumitra Mahajan

THE DEPUTY SPEAKER

Dr. M. Thambidurai

PANEL OF CHAIRPERSONS
Shri Arjun Charan Sethi
Shri Hukmdeo Narayan Yadav
Shri Anandrao Adsul
Shri Pralhad Joshi
Dr. Ratna De (Nag)

Shri Ramen Deka
Shri Konakalla Narayana Rao
Shri K.H. Muniyappa
Dr. P. Venugopal

Shri Kalraj Mishra

SECRETARY GENERAL

Shrimati Snehlata Shrivastava



21.12.2018

LOK SABHA DEBATES

LOK SABHA

Friday, December 21, 2018 /Agrahaya na 30, 1940 (Saka)

The Lok Sabha met at Eleven of the Clock

[HON. SPEAKER in the Chair]
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... (Interruptions)

11 01 hrs

At this stage, Shrimati V. Sathyabama, Shri Thota Narasimham, Shri Bhagwant
Mann and some other hon. Members came and stood on the
floor near the Table.

... (Interruptions)

TTTIRT STEAET : A1 RV, H 37104 P& el ATeci! g BHN Ueb [SHTeT Tehie
H o fdicel TR TS &, g 98 Fel el T8l &1 $9D DRI el Q. St a1
3y & ThIT H PO hep T8l TS I8 Bhiec <@ ST TS IH ST el ST

GpT 81 After that it will start.

....(cTag)
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11 02 hrs
ORAL ANSWER TO QUESTION

AT STeeT : FIY TR -161, 4T 3T oreT Hivr |

....(cTaHT)

(Q. 161)

S SIS et HIOM: AT STegel HeledT, § 311U H1ed™ J AT H31 J8ied 4
Jg ST aTedT § o urad] el & SfcRfd SoTTicr IU-AISHT & H ANT iR
TTepereh farfdped Gy v sl § TATMUS €, oifeb feHraet ueer, TorTd, S
3R AT A F e TR 8l 81 J8f R I8 JrAgr Iucrey T8l Bl...(agH) §
RIS & ISAYR G & I G ) 8T 3T &) ISIYR FUN 5 B: el 317 &,
IH I U Sfet SToad & # 317d &1 (STaem)

H AT Sff & g8 ST =Tedn g b SO 370 IR A IO § SR,
JIGATST, YATTe 3R ISAR § I8 AT Iueled 15 &l F1 H31 Sff TaSian
gSTdic] R I8 UTdhicra fRIfhedT, ANT 3R Mgdfee e Iueteds R T R
G &72...(TIE™)

Y sTaTe AT ISP : LTS HEIAT, HI1T T 7 Sl U4 JOT &, 85 o I IR

f&aT B1....(TaeT) 8eer 5 Bl Heslde BIaT ol BHN IS YT L, (NAM) &
3SR AT 1fes WA BT &, S Tl H 5T ARBRT DT &4 HUISTel ToT IS &l 89N
g 5 AT A JUSTeT 31 8, 89 S I TUISiel e e a8l B o [T
8l...(CTaET) § AR FeRT I {7l v § 13 ST8l-ST8T & IR H Swa i qlell & fb
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feeereT TeeT, ORI, SAMSAT 3R T 4, ST I8 Jfaem Tel 8, AT WRpN &4
TSIt AT ... (STFETT) B AU dTfSeh Tl H SXh! STeT P d1a I G BR H
TeE HYI...(STHT)
Y 37T cTeT HUIT: 3reger FeledT, § 53l Sif @l &-gdTe <l §| ISR bl geaeii
TRBR I AT AT SGERT o 7 ISR & ST &8 F, S ot &
oY B1...(Ig9™)

RIS, AT H3AT St A ST 18T 8 1o a7 HAT Sif IS o g
& P AN B ofT IS T2t UFTEIU 65 Wie & [IaR TG &7....(STIe)
Y T AT S © ITEET Sil, AT AT He b 37 AN, grgiell, 3yde,
A, Rig agfr ol 81 IR PR & d8d e STRY e & 3feX #IR U
980 e 21...(FIYM) AT AT TRDR GRT 50 o€ &b IRUATS bl WY 71T R &, Al
9 e & T 37T B9 I BH &5 50 A SITaT 3RUdTeT 9l Il A e foby
gl...(aeT) IRYY HeF &b SIRT AT ARBRT A 60:40 AT & A A qréRRM
Bl 81 9 T8 &9 3RUdTeT S 8. .. (SIaTeT)

H A1 IS A 3778 Rl & [ afe Ut bl Gfare a1ueh 159 & 78 8,
31y e & SIRY 2f7e 50 &S BT 3RYTel 81 AT JRYT Ao+ Y &l AT AN JeTid
e &1, ol URTd B9 il B9 IU ST0R 375 B (STTT)
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Y T=T P13 HEIeaT, SRR QY <3 BT I ST 15 & o AT ST T AT
e 9T 5 AT El....(FIY) Agele SHNT URI e & SfR IR Ul H 3gda
BT TG P T BHRT TRDR Peviehey &, i IR JT H AN P DI Frlaric!
&l 81...(Tae)

HON. SPEAKER: The House stands adjourned to meet again at 12 o’clock.
11 07 hrs

The Lok Sabha then adjourned till Twelve of the Clock.
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12 00 hrs
The Lok Sabha reassembled at Twelve of the Clock
(Hon. Speaker in the Chair)
... (Interruptions)
12 0 2 hrs

At this stage, Shri G. Hari and some other hon. Members came
and stood on the floor near the Table.

TR STEAET : HFHIY HERIUT, J37 R fawall R 9o Gl § T wRedld
T T UTH &S 81 JHel He<aqul 8, AT I oY 3TST &1 HridTer H g
ST ATLAD T8l &, FAleTT HY T T YT el T & foru Al uer
T8l 1 8l

....(TFYT)

12 01 hrs

At this stage, Shri Ashok Gajapathi Raju, Shri Gaurav Gogai
and some other hon. Members came and stood on
the floor near the Table.
... (Interruption)
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12 01 "> hrs

PAPERS LAID ON THE TABLE

HON. SPEAKER: Papers to be laid.

THE MINISTER OF STATE OF THE MINISTRY OF AYURVEDA, YOGA AND

NATUROPATHY, UNANI, SIDDHA AND HOMOEOPATHY (AYUSH) (SHRI

SHRIPAD YESSO NAIK): Madam, | beg to lay on the Table:-

1.

(i) A copy of the Annual Report (Hindi and English versions) of the
National Institute of Ayurveda, Jaipur, for the year 2017-2018, along with
Audited Accounts.

(i) A copy of the Review (Hindi and English versions) by the

Government of the working of the National Institute of Ayurveda,

Jaipur, for the year 2017-2018.
(i) A copy of the Annual Report (Hindi and English versions) of the
National Institute of Siddha, Chennai, for the year 2017-2018, alongwith
Audited Accounts.
(i) A copy of the Review (Hindi and English versions) by the
Government of the working of the National Institute of Siddha, Chennai,
for the year 2017-2018.

[Placed in Library, See No.LT 10073/16/18]

... (Interruptions)
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THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI SHIV
PRATAP SHUKLA): Madam, on behalf of my colleague, Shri P.
Radhakrishnan, | beg to lay on the Table:-

1. A copy each of the following Notifications (Hindi and English versions)
under Section 31 of the Securities and Exchange Board of India Act,
1992—

()The Securities and Exchange Board of India (Listing Obligation and

Disclosure Requirements) (Fifth Amendment) Regulations, 2018 published in

Notification No. SEBI/LAD-NRO/GN/2018/30 in Gazette of India dated 6th

September, 2018.

(i) The Securities and Exchange Board of India (Issue of Capital and

Disclosure Requirements) Regulations, 2018 published in Notification No.

SEBI/LADNRO/GN/2018/31 in Gazette of India dated 11th September, 2018.

(i) The Securities and Exchange Board of India (Substantial Acquisition of

Shares and Takeovers) (Second Amendment) Regulations, 2018 published in

Notification No. SEBI/LAD-NRO/GN/2018/33 in Gazette of India dated 11th

September, 2018.

(iv) The Securities and Exchange Board of India (Credit Rating Agencies)

(Second Amendment) Regulations, 2018 published in Notification No.

SEBI/LADNRO/GN/2018/36 in Gazette of India dated 11th September, 2018.



21.12.2018 14

(v) The Securities and Exchange Board of India (Appointment of Administrator
and Procedure for Refunding to the Investors) (Amendment) Regulations, 2018
published in Notification No. SEBI/LAD-NRO/GN/2018/39 in Gazette of India
dated 3rd October, 2018.

(vi) The Securities and Exchange Board of India (Issue and Listing of Debt
Securities) (Amendment) Regulations, 2018 published in Notification No.
SEBI/LADNRO/GN/2018/42 in Gazette of India dated 9th October, 2018.

(vii) The Securities and Exchange Board of India (Issue and Listing of
Securitised Debt Instruments and Security Receipts) (Second Amendment)
Regulations, 2018 published in Notification No. SEBI/LAD-NRO/GN/2018/43 in
Gazette of India dated 9th October, 2018.

(viii) The Securities and Exchange Board of India (Issue and Listing of Non-
Convertible Redeemable Preference Shares) (Amendment) Regulations, 2018
published in Notification No. SEBI/LAD-NRO/GN/2018/44 in Gazette of India
dated 9th October, 2018.

(ix) The Securities and Exchange Board of India (Listing Obligation and
Disclosure Requirements) (Sixth Amendment) Regulations, 2018 published in
Notification No. SEBI/LAD-NRO/GN/2018/47 in Gazette of India dated 16th
November, 2018.

(x) The Securities and Exchange Board of India (Buy-Back of Securities)
Regulations, 2018 published in Notification No. SEBI/LAD-NRO/GN/2018/32 in

Gazette of India dated 11th September, 2018.
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(xi) The Securities and Exchange Board of India (Depositories and
participants) Regulations, 2018 published in Notification No. SEBI/LAD-
NRO/GN/2018/40 in Gazette of India dated 3rd October, 2018.
(xii) The Securities and Exchange Board of India (Regulatory Fee on Stock
Exchanges) (Amendment) Regulations, 2018 published in Notification No.
SEBI/LADNRO/GN/2018/45 in Gazette of India dated 23rd October, 2018.
(xiii) The Securities and Exchange Board of India (Delisting of Equity Shares)
(Second Amendment) Regulations, 2018 published in Notification No.
SEBI/LADNRO/GN/2018/46 in Gazette of India dated 14th November, 2018.
[Placed in Library, See No.LT 10074/16/18]
(2) A copy of the Securities Contracts (Regulation) (Stock Exchanges and
Clearing Corporations) Regulations, 2018 (Hindi and English versions)
published in Notification No. SEBI/LAD-NRO/GN/2018/41 in Gazette of
India dated 3rd October, 2018 under sub-section (3) of Section 30 of the
Securities Contracts (Regulation) Act, 1956.
[Placed in Library, See No.LT 10075/16/18]
(3) A copy each of the following notifications (Hindi and English versions)
under sub-section (3) of Section 48 of the Life Insurance Corporation

Act, 1956—
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(i)

16

The Life Insurance Corporation of India Chairman (Certain Terms
and Conditions of Service) (Amendment) Rules, 2018 (Hindi and
English versions) published in Notification No. G.S.R.1008(E) in
Gazette of India dated 9th October, 2018.

The Life Insurance Corporation OF India Managing director
(Revision of Certain Terms and Conditions of Service)
(Amendment) Rules, 2018 (Hindi and English versions) published
in Notification No. G.S.R.1009(E) in Gazette of India dated 9th
October, 2018.

[Placed in Library, See No.LT 10076/16/18]

(4) A copy each of the following notifications (Hindi and English versions)

under issued under Section 31 of the Securities and Exchange Board of

India Act, 1992, sub-section (3) of Section 30 of the Securities Contracts

(Regulation) Act, 1956 and Section 37 of the Depositories Act, 1996—

(i)

(ii)

The Securities Contracts (Regulation) (Second Amendment)
Rules, 2018 published in Notification No. G.S.R.738(E) in Gazette
of India dated 3rd August, 2018.

S.0.6033(E) in Gazette of India dated 4th December, 2018
regarding designation Special courts in various cities under the

said Acts.
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(i)  S.0.3997(E) in Gazette of India dated 16th August, 2018
regarding designation Special courts for trial of offences under the
said Acts.

[Placed in Library, See No.LT 10077/16/18]

... (Interruptions)
THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI SHIV

PRATAP SHUKLA): | beg to lay on the Table:--

1. (i) A copy of the Annual Report (Hindi and English versions) of the
Insurance Regulatory and Development Authority of India, Hyderabad,
for the year 2017-2018, alongwith Audited Accounts.

(i) A copy of the Review (Hindi and English versions) by the

Government of the working of the Insurance Regulatory and

Development Authority of India, Hyderabad, for the year 2017-2018.
[Placed in Library, See No.LT 10078/16/18]

(2) A copy each of the following papers (Hindi and English versions) under
sub-section (1) of Section 394 of the Companies Act, 2013—

(a) (i) Review by the Government of the working of the Industrial Investment

Bank of India Limited (Voluntary winding up of IIBI to the Equity shareholders),

Kolkata, for the Quarter ended 30.06.2018.
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(ii) Liquidator's Report on the Industrial Investment Bank of India Limited
(Voluntary winding up of IIBI to the Equity shareholders), Kolkata, for the
Quarter ended 30.06.2018, alongwith Audited Accounts and comments of the
Comptroller and Auditor General thereon.

[Placed in Library, See No.LT 10079/16/18]
(b) (i) Review by the Government of the working of the Industrial Investment
Bank of India Limited (Voluntary winding up of IIBI to the Equity shareholders),
Kolkata, for the Quarter ended 30.09.2018.
(i) Liquidator's Report on the Industrial Investment Bank of India Limited
(Voluntary winding up of IIBI to the Equity shareholders), Kolkata, for the
Quarter ended 30.09.2018, along with Audited Accounts and comments of the
Comptroller and Auditor General thereon.

[Placed in Library, See No.LT 10079/16/18]
(c) (i) Review by the Government of the working of the IFCI Limited, New Delhi,
for the year 2017-2018.
(ii) Annual Report of the IFCI Limited, New Delhi, for the year 2017-2018,
along with Audited Accounts and comments of the Comptroller and Auditor
General thereon.

[Placed in Library, See No.LT 10081/16/18]
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(d) (i) Review by the Government of the working of the India Infrastructure
Finance Company Limited, New Delhi, for the year 2017-2018.
(i) Annual Report of the India Infrastructure Finance Company Limited, New
Delhi, for the year 2017-2018, along with Audited Accounts and comments of
the Comptroller and Auditor General thereon.

[Placed in Library, See No.LT 10082/16/18]
(e) (i) Review by the Government of the working of the General Insurance
Corporation of India, Mumbai, for the year 2017-2018.
(i) Annual Report of the General Insurance Corporation of India, Mumbai, for
the year 2017-2018, along with Audited Accounts and comments of the
Comptroller and Auditor General thereon.

[Placed in Library, See No.LT 10083/16/18]
(f) (i) Review by the Government of the working of the National Insurance
Company Limited, Kolkata, for the year 2017-2018.
(i) Annual Report of the National Insurance Company Limited, Kolkata, for the
year 2017-2018, along with Audited Accounts and comments of the
Comptroller and Auditor General thereon.

[Placed in Library, See No.LT 10084/16/18]
(9) (i) Review by the Government of the working of the New India Assurance

Company Limited, Mumbai, for the year 2017-2018.
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(i) Annual Report of the New India Assurance Company Limited, Mumbai, for
the year 2017-2018, along with Audited Accounts and comments of the
Comptroller and Auditor General thereon.

[Placed in Library, See No.LT 10085/16/18]
(h) (i) Review by the Government of the working of the Oriental Insurance
Company Limited, New Delhi, for the year 2017-2018.
(i) Annual Report of the Oriental Insurance Company Limited, New Delhi, for
the year 2017-2018, along with Audited Accounts and comments of the
Comptroller and Auditor General thereon.

[Placed in Library, See No.LT 10086/16/18]
(i) (i) Review by the Government of the working of the United India Insurance
Company Limited, Chennai, for the year 2017-2018.
(i) Annual Report of the United India Insurance Company Limited, Chennai, for
the year 2017-2018, along with Audited Accounts and comments of the
Comptroller and Auditor General thereon.

[Placed in Library, See No.LT 10087/16/18]

(3) A copy of the 48th Valuation Report (Hindi and English versions) of the Life
Insurance Corporation of India, Mumbai, for the year 2017-2018.

[Placed in Library, See No.LT 10088/16/18]
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(4) A copy of the Notification No. G.S.R.940(E) (Hindi and English versions)
published in Gazette of India dated 28th September, 2018, together with an
explanatory memorandum seeking to notify the rate of tax collection at source
to be collected by every electronic commerce operator for intra-union territory
(without legislature) taxable supplies under Section 24 of the Union Territory
Goods and Service Tax Act, 2017.

[Placed in Library, See No.LT 10089/16/18]
(5) A copy each of the following Notifications (Hindi and English versions)
under Section 166 of the Central Goods and Services Act, 2017 and Section
24 of the Union Territory Goods and Service Tax Act, 2017—
(i) G.S.R.1004(E) (Hindi and English versions) published in Gazette of India
dated 8th October, 2018, together with an explanatory memorandum seeking
to notify the constitution of the
Authority for Advance Ruling in the Union Territories (without legislature).
(i) G.S.R.1005(E) (Hindi and English versions) published in Gazette of India
dated 8th October, 2018, together with an explanatory memorandum seeking
to notify the constitution of the Appellate Authority for Advance Ruling in the
Union Territories (without legislature).

[Placed in Library, See No.LT 10090/16/18]
(6) A copy of the Naotification No. G.S.R.941(E) (Hindi and English versions)
published in Gazette of India dated 28th September, 2018 seeking to notify the
rate of tax collection at source to be collected by every electronic commerce

operator for inter-union territory (without legislature) taxable supplies under
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Section 166 of the Central Goods and Service Tax Act, 2017, the Integrated
Goods and Service Tax Act, 2017 and Section 24 of the Union Territory Goods
and Service Tax Act, 2017, together with an explanatory memorandum.
[Placed in Library, See No.LT 10091/16/18]
(7) A copy of the Prevention of Money-laundering (maintenance of Records)
Second Amendment Rules, 2018 (Hindi and English versions) published in
Notification No. G.S.R.1078(E) published in Gazette of India dated 31st
October, 2018 under section 74 of the Prevention of Money Laundering Act,
2002 together with an explanatory memorandum.
[Placed in Library, See No.LT 10092/16/18]
(8) A copy each of the following Notifications (Hindi and English versions)
under Section 159 of the Customs Act, 1962---
(i) G.S.R.1154(E) published in Gazette of India dated 30th November, 2018,
together with an explanatory memorandum making certain amendments in the
Notification No. 57/2000-Cus., dated 8th May, 2000.
(i) G.S.R.918(E) published in Gazette of India dated 24th September, 2018,
together with an explanatory memorandum making certain amendments in the
Notification No. 52/2003- Cus., dated 31st March, 2003.
(i) G.S.R.740(E) published in Gazette of India dated 3rd August, 2018,
together with an explanatory memorandum making certain amendments in the

Notification No. 50/2017- Cus., dated 30th June, 2017.
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(iv) G.S.R.753(E) published in Gazette of India dated 7th August, 2018,
together with an explanatory memorandum making certain amendments in the
Notification No. 50/2017- Cus., dated 30th June, 2017.

(v) G.S.R.789(E) published in Gazette of India dated 21st August, 2018,
together with an explanatory memorandum exempting all goods failing under
the First Schedule to the Customs Tariff Act, 1975 when imported into India
and intended for donation for the relief and rehabilitation of the people affected
by the recent floods in the State of Kerala .

(vi) G.S.R.860(E) published in Gazette of India dated 11th September, 2018,
together with an explanatory memorandum making certain amendments in the
Notification No. 158/95- Cus., dated 14th November, 1995.

(vii) G.S.R.882(E) published in Gazette of India dated 14th September, 2018,
together with an explanatory memorandum making certain amendments in the
notifications, mentioned therein.

(viii) G.S.R.889(E) published in Gazette of India dated 17th September, 2018,
together with an explanatory memorandum making certain amendments in the
Notification No. 50/2017- Cus., dated 30th June, 2017.

(ix) G.S.R.943(E) published in Gazette of India dated 28th September, 2018,
together with an explanatory memorandum making certain amendments in the
Notification No. 25/2002- Cus., dated 1st March, 2002.

(x) G.S.R.944(E) published in Gazette of India dated 28th September, 2018,
together with an explanatory memorandum making certain amendments in the

Notification No. 50/2017- Cus., dated 30th June, 2017.
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(xi) G.S.R.1080(E) published in Gazette of India dated 1st November, 2018,
together with an explanatory memorandum making certain amendments in the
Notification No. 50/2017- Cus., dated 30th June, 2017.
(xii) G.S.R.926(E) published in Gazette of India dated 26th September, 2018,
together with an explanatory memorandum making certain amendments in the
notifications, mentioned therein.
(xiii) G.S.R.892(E) published in Gazette of India dated 18th September, 2018,
together with an explanatory memorandum making certain amendments in the
Notification No. 24/2015- Cus., dated 8th April, 2015.

[Placed in Library, See No.LT 10093/16/18]
(9) A copy each of the following Notifications (Hindi and English versions)
under sub-section (2) of section 38 of the Central Excise Act, 1944—
(i) G.S.R.1019(E) published in Gazette of India dated 10th October, 2018,
together with an explanatory memorandum making certain amendments in the
Notification No. 11/2017- C.E. dated 30th June, 2017.
(i) G.S.R.994(E) published in Gazette of India dated 4th October, 2018,
together with an explanatory memorandum making certain amendments in the
Notification No. 11/2017- C.E., dated 30th June, 2017.

[Placed in Library, See No.LT 10094/16/18]
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(10) A copy of the Notification No. G.S.R.906(E) (Hindi and English versions)
published in Gazette of India dated 20th September, 2018, together with an
explanatory memorandum making certain amendments in the Notification No.
12/2017-Central Tax (Rate) dated 28th June, 2017 under Section 166 of the
Central Goods and Service Tax Act, 2017.

[Placed in Library, See No.LT 10095/16/18]
(11) A copy of the Naotification No. G.S.R.907(E) (Hindi and English versions)
published in Gazette of India dated 20th September, 2018, together with an
explanatory memorandum making certain amendments in the Notification No.
9/2017-Integrated Tax (Rate) dated 28th June, 2017 under Section 5(4) of the
Integrated Goods and Service Tax Act, 2017.

[Placed in Library, See No.LT 10096/16/18]
(12) A copy of the Notification No. G.S.R.908(E) (Hindi and English versions)
published in Gazette of India dated 20th September, 2018, together with an
explanatory memorandum making certain amendments in the Notification No.
12/2017-Union Territory Tax(Rate) dated 28th June, 2017 under Section 7(4)
of the Union Territory Goods and Service Act, 2017.

[Placed in Library, See No.LT 10097/16/18]
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(13) A copy of Notification No. G.S.R.917(E) (Hindi and English versions)
published in Gazette of India dated 24th September, 2018, together with an
explanatory memorandum making certain amendments in the Notification No.
89/2017-Cus., (N.T.) dated 21st September, 2017 under Section 159 of the
Customs Act, 1962 and Section 37 of the Central Excise Act, 1944.

[Placed in Library, See No.LT 10098/16/18]
(14) A copy of Notification No. G.S.R.1156(E) (Hindi and English versions)
published in Gazette of India dated 30th November, 2018, together with an
explanatory memorandum seeking to exempt under Section 11C of the Central
Excise Act, 1944, as made applicable to Service Tax matters, the service tax
payable under Section 66B of the Finance Act, 1994 read with section
174(2)(e) of the Central Goods and Services Act, 2017, on the services
provided by way of granting of “right of way” by “local authorities” as defined in
sub-section (7) of Section 3 of the Indian Telegraph Act, 1855 for the period
01.07.2012 to 30.06.2017 under sub-section (4) of Section 94 of the Finance
Act, 1994and sub-section (2) of section 38 of the Central Excise Act, 1944.

[Placed in Library, See No.LT 10099/16/18]
(15) A copy each of the following Notifications (Hindi and English versions)
under sub-section (7) of Section 9A of the Customs Tariff Act, 1975—
(i) G.S.R.1166(E) published in Gazette of India dated 4th December, 2018,
together with an explanatory memorandum seeking to levy definitive anti-

dumping duty for a period of three years from the date of notification on the
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imports of “Uncoated Copier Paper” originating in, or exported from Indonesia,
Thailand and Singapore.

(i) G.S.R.732(E) published in Gazette of India dated 2nd August, 2018
together with an explanatory memorandum seeking to extend anti-dumping

duty imposed vide notification No. 24/2014-Customs (ADD) dated 21.05.2014

on imports of ,Methylene Chloride" originating in or exported from European
Union and United States of America at the specified rates upto and inclusive of
the 20th October, 2019, in pursuance of the review initiated by the Designated
Authority.

(i) G.S.R.786(E) published in Gazette of India dated 20th August, 2018
together with an explanatory memorandum seeking to extend anti-dumping
duty imposed vide notification No. 26/2013-Customs (ADD) dated 28.10.2013
on imports of Paracetamol originating in or exported from China PR at the
specified rates up to and inclusive of the 26th April, 2019, in pursuance of the
review initiated by the Designated Authority.

(iv) G.S.R.787(E) published in Gazette of India dated 20th August, 2018
together with an explanatory memorandum seeking to amend notification No.
08/2018-Customs (ADD) dated 15.03.2018 on imports of Ofloxacin originating
in or exported from China PR, in pursuance of corrigendum issued by the

Designated Authority.
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(v) G.S.R.810(E) published in Gazette of India dated 24th August, 2018
together with an explanatory memorandum seeking to prescribe provisional
assessment of all imports of “Jute products viz Jute Yarn/Twine (multiple
folded/cabled and single), Hessian fabric and Jute Sacking bags”, originating in
or exported from Bangladesh by M/s Natore Jute Mills (producer), Bangladesh
and M/s PNP Jute trading LLC (Exporter/Trader), USA into India, without
collecting anti-dumping duty already imposed vide Notification No. 1/2017-
Customs (ADD), dated the 5th January, 2017, subject to furnishing of security
or guarantee, pending the outcome of New Shipper Review initiated by
Directorate General of Anti-dumping and Allied duties.

(vi) G.S.R.811(E) published in Gazette of India dated 24th August, 2018
together with an explanatory memorandum seeking to prescribe provisional
assessment of all imports of “Jute viz Jute Yarn/Twine (multiple folded/ cabled
and single), Hessian fabric and Jute Sacking bags”, originating in or exported
from Bangladesh by M/s Aziz Fibres Limited (Producer/Exporter), Bangladesh
into India, without collecting anti-dumping duty already imposed vide
Notification No. 1/2017-customs (ADD), dated the 5th January, 2017, subject
to furnishing of security or guarantee, pending the outcome of New Shipper
Review initiated by Directorate General of Anti-dumping and Allied duties.

(vii) G.S.R.845(E) published in Gazette of India dated 6th September, 2018
together with an explanatory memorandum seeking to levy anti-dumping duty
under section 9A of Customs Tariff Act, 1975, read with rule 27 of the Customs

Tariff (Identification, Assessment and Collection of Anti-Dumping duty on
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Dumped Articles and for Determination of Injury) Rules, 1995, (i.e.
Determination of Circumvention), on import of Chopped strands Mats of Glass
Fibre, Originating in, or exported from the Thailand up to and inclusive of the
31st August 2021, based on recommendations of investigations conducted by
the Directorate General of Anti — dumping and Allied Duties.

(viii) G.S.R.846(E) published in Gazette of India dated 6th September, 2018
together with an explanatory memorandum discontinuing Anti-Dumping Duty
levied on ,Graphite Electrodes of all diameters originating in or exported from
China PR levied under notification No. 04/2015-Customs (ADD), dated the
13th February, 2015.

(ix) G.S.R.876(E) published in Gazette of India dated 13th September, 2018

together with an explanatory memorandum extending definitive Anti-dumping

duty for one year on imports of Flat Base steel Wheels" originating in or
exported from China PR pending finalization of the Sunset Review (SSR)
investigations by the DGAD.

(x) G.S.R.877(E) published in Gazette of India dated 13th September, 2018
together with an explanatory memorandum seeking to impose definitive anti-
dumping duty on the imports of Flat Base Steel Wheels originating in or
exported from China PR at the specified rates 9 for five years, in pursuance of
final findings notification no. 7/1/2018-DGAD dated 09.08.2018 issued in

Sunset Review (SSR) investigation concerning imports of ,Flat Base Steel

Wheels" originating in or exported from China PR.
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(xi) G.S.R.883(E) published in Gazette of India dated 14th September, 2018
together with an explanatory memorandum seeking to rescind notification No.
10/2017-Customs (ADD) 24th March, 2017 whereby provisional assessment
was ordered for imports of imports of 1,1,1,2 — Tetrafluroethane or R-134a
originating in or exported from Peoples Republic of China. Now all
assessments done on provisional basis under notification No. 10/2017-
Customs (ADD) dated 24th March, 2017 will be finalized at the rate of 1.22 US
Dollar per Kg. in terms of notification No. 30/2016-Customs (ADD) dated 11th
July, 2016.

(xii) G.S.R.923(E) published in Gazette of India dated 25th September, 2018
together with an explanatory memorandum seeking to amend notification No.

28/2018-Customs (ADD) 25th May, 2018 concerning imports of Saturated

Fatty Alcohols” originating in or exported from Indonesia, Malaysia, Thailand
and Saudi Arabia.

(xiii) G.S.R.924(E) published in Gazette of India dated 25th September, 2018
together with an explanatory memorandum seeking to amend notification No.
12/2017-Customs (ADD) 11th April, 2017 concerning imports of Linear Alkyl
Benzene (LAB) originating in or exported from Iran, Qatar and China PR, in

pursuance of amendment issued by the DGTR.
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(xiv) G.S.R.998(E) published in Gazette of India dated 5th October, 2018
together with an explanatory memorandum seeking to levy definitive anti-
dumping duty on imports of “Nylon Filament Yarn” from Vietnam and European
Union for a period of five years (unless revoked, superseded or amended
earlier).

(xv) G.S.R.1012(E) published in Gazette of India dated 9th October, 2018
together with an explanatory memorandum seeking to amend notification No.
23/2013-Customs (ADD), dated the 10th October, 2013, to extend the levy of
anti-dumping duty imposed vide notification No. 23/2013-Customs (ADD),
dated the 10th October, 2013 on imports of Ductile Iron Pipes originating in or
exported from China PR up to and inclusive of the 9th April, 2019.

(xvi) G.S.R.1033(E) published in Gazette of India dated 15th October, 2018
together with an explanatory memorandum seeking to rescind notification No.
58/2012-Customs (ADD) dated the 24th December, 2018 [which was further
extended up to and inclusive of 23rd December, 2018 vide notification No.
56/2017-customs (ADD) dated 21st December, 2017] in pursuance of final
findings in sunset review investigation concerning imports of Phthalic
Anhydride originating in or exported from Korea RP, Taiwan and Israel.

(xvii) G.S.R.1044(E) published in Gazette of India dated 18th October, 2018
together with an explanatory memorandum seeking to levy definitive anti-
dumping duty on imports of 10 “Flax yarn below 70 Lea count” from China PR

for a period of five years (unless revoked, superseded or amended earlier).
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(xviii) G.S.R.1045(E) published in Gazette of India dated 18th October, 2018
together with an explanatory memorandum seeking to levy definitive Anti-
dumping duty under subsections (1) and (5) of section 9A of the Customs Tariff
Act, read with rules 18 and 20 of the Customs Tariff (Identification, Assessment
and Collection of Anti-dumping Duty on Dumped Articles and for Determination
of Injury) Rules, 1995, on imports of “Straight Length Bars & Rods of Alloy
Steel” originating in or exported from China PR and imported into India for a
period of five years (with effect from 18.10.2018), based on recommendations
of investigations conducted by the Directorate General of Trade Remedies.
(xix) G.S.R.1118(E) published in Gazette of India dated 15th November, 2018
together with an explanatory memorandum seeking to extend of existing anti-
dumping on “O-Acid” originating in or exported from china PR imposed vide
notification No. 6/2018-Customs (ADD) dated the 12th March, 2018 to the
imports of “Ofloxacin Ester” or “9, 10-Difluro — Methyl-7-Oxo-2, 3-Dihydro- 7H-
Pyrido (1,2,3-De) 1.4-Benzoxazine-6-Carboxylic Ester” originating in and
exported from the China PR.

[Placed in Library, See No.LT 10100/16/18]
(16) A copy each of the following notifications (Hindi and English versions)
under sub-section (3) of Section 36 of the Recovery of Debts Due to Banks

and Financial Institutions Act, 1993—
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(i) The Debts Recovery Appellate Tribunal, Allahabad and Debts Recovery
Tribunals at Allahabad, Ranchi, Jabalpur, Patna, Lucknow and Dehradun
Recruitment Rules, 2018 published in Notification No. G.S.R.535(E) in Gazette
of India dated 8th June, 2018.

(i) The Debts Recovery Appellate Tribunal, Chennai and Debts Recovery
Tribunals at Ernakulam, Chennai, Madurai, Coimbatore and Bangalore
Recruitment Rules, 2018 published in Notification No. G.S.R.536(E) in Gazette
of India dated 8th June, 2018.

(i) The Debts Recovery Appellate Tribunal, Delhi and Debts Recovery
Tribunals at Chandigarh, Delhi and Jaipur Recruitment Rules, 2018 published
in Notification No. G.S.R.537(E) in Gazette of India dated 8th June, 2018.

(iv) The Debts Recovery Appellate Tribunal, Kolkata and Debts Recovery
Tribunals at Hyderabad, Guwahati, Kolkata, Visakhapatnam, Siliguri and
Cuttack Recruitment Rules, 2018 published in Notification No. G.S.R.538(E) in
Gazette of India dated 8th June, 2018.

(v) The Debts Recovery Appellate Tribunal, Mumbai and Debts Recovery
Tribunals at Aurangabad, Mumbai, Ahmedabad, Pune and Nagpur
Recruitment Rules, 2018 published in Notification No. G.S.R.539(E) in Gazette
of India dated 8th June, 2018.

[Placed in Library, See No.LT 10101/16/18]
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(17) A copy of the Draft Notification No. F. No. 31/52/2018-DRT (Hindi and
English versions) regarding change of name and cancellation of Non-Banking
Financial Companies earlier notified as “Financial Institution” under Section
2(1)(m)(iv) of the Securitisation and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 under sub-section (2) of Section
31A of the said Act.

[Placed in Library, See No.LT 10102/16/18]
(18) A copy of the Corporation Bank (Officers) Service (Amendment)
Regulations, 2017 (Hindi and English versions) published in Notification No.
PAD:IR:2469:2017-18 in weekly Gazette of India dated 20th April, 2018 under
Section 19 of the Banking Companies (Acquisition and Transfer of
Undertakings) Act, 1980.

[Placed in Library, See No.LT 10103/16/18]
(19) A copy of the Notification No. S.0.4176(E) (Hindi and English versions)
published in Gazette of India dated 27th August, 2018 specifying 46 NBFCs as
.Financial Institutions” under sub-section 2(1)(m)(iv) read with Section 31A of
the Securitisation and Reconstruction of Financial Assets and Enforcement of
Security Interest Act, 2002 issued under sub-section (2) of the Section 31A of
the said Act.

[Placed in Library, See No.LT 10104/16/18]
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(20) A copy of the Security Interest (Enforcement) Amendment Rules, 2018
(Hindi and English versions) published in Notification No. S.0.1040(E) in
Gazette of India dated 18th October, 2018 under sub-section (1) & (2) of the
Section 38 of the Securitisation and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002.
[Placed in Library, See No.LT 10105/16/18]
... (Interruptions)
TR IR URAR HedTor HaTerd H 157 H3l (47} I $AR =19 : arede
HE 1T, ¥ MUt SFART F FF=IoTRaT o THT UeeT IR IR el &:-
(1) (TP) ITSERT URIETT 1S, T3 eet! & I¥ 2017-2018 & AT UfcraeT & @
gieT (fewaT ToIT 3ST TN TUT SRATIRITErT ok |
@  IERT gRET 1S, T3 ool & a¥ 2017-2018 & BRIGRUT Hf IROR GRT
HTET T e Uiy (femet o SISf Heepvu) |

[Placed in Library, See No.LT 10106/16/18]

(2) (Tp) HETeHT el SIS 3T AfSehel AISAS US PRl BRI, a8 &b
ay 2017-2018 & aTf¥es Ui Hhi Uep UfT (Bt ToIT RIS FRahu) |
@) wEre M SEEITTe 31t Hisher ASAS US BRRAT 8ikuce], g9l &
ay 2017-2018 & aTf¥e oI@TRN P Uep Ufer (fawat qT 3RIST )
T I TR oRGTIR It |
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()

3)

(4)

(TP)

&)

&)

36

HETHT el REICYC 3ATth AfSdhel AIGHST US BRRAT 8ifuce], aaf &
Iy 2017-2018 & HRIGRUT I TARBR GRT FHIAT P T Ufer (Bt qar
IS HED) |

[Placed in Library, See No.LT 10107/16/18]

SIS ARET BrERAe, 5 feett & a¥ 2017-2018 & aTfiied Ui &l
U UfT (BT AT RIS FRPRUT) TAT eRGTIRIAIT oy |
SIS ARIT BIIRAe, 78 feetl & g 2017-2018 b BHRIBRUT Dl TRDBR
GIRT eI T Uep UT (fewiY ToIT RIS Teapwvn) |

[Placed in Library, See No.LT 10108/16/18]
Qe YREM 3R Jeh TIH, 2006 DT GRT 93 &P 3fcic Fe=feTRad
STTRRTATRAT ST Uep-Teh TfeT (f&=aT cTIT 3fISH TEehryy) -
Qe R 3R AHS (Yeehiacti U3 faf*Rm, 2018 it 21 71, 2018 &
IR &P YA 5 SRRTT HEIT Th 4. 2/TF-24/2009(1)/THTHTET3TS
5 JepTereT U o |
Qe JRET 3R AMD (QTET IcUIE A R WTeT Ioiep) Ardi A
faf*r™, 2018 S 03 3FRT, 2018 & YR & IISIUF H SRR AT
Th ., AU TS Hdl/AiteT SRRge/IhyaudUaTs-2017 §
ThTITT 8U < |
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(cfr)

37

TTET GRET 3R A (QTET IS I AR WTeT AloTeh) ST FeET
faf*rd, 2018 S 23 eTTs, 2018 P TR P ISTTH H RRGET FeaT
Th F. HHD/QEd (SR T O)/SATERET(3)/ThuaTdUaE-2016 |
ThTITT §U < |

(@AR)

(dT<0)

Qe YREM 3R AFD (FTET IS e AR WTET Ioiep) qrerdi Fene
faf1z®, 2018 ST 13 31¥1eT, 2018 P AR & ST H SFERTTT HEAT Th
A/ AT TS U/ RRTe1(3)/ThUAUIUaIS-2016 H ehTierd
g

Qe YRET 3R A (T IcdTe A AR WIET o) ATl G
faferm, 2018 ST 23 S[eTTS, 2018 & HIR P ST H JATERFT HEAT
U HAMG/QHE  (CERITaUaTE)/Asaicisl - e (3)  /

ThUETAUSITS-2018 5 TehTiRIe U o |

Qe GRETT R TFD (T IUTE D 3R W Ioieh) THaT G
faf*rrd, 2018 ST 12 Faw=R, 2018 P WR P AT § STERIT G
U . 1/ ARG ANTen/ D /AR e/ IhUATIaE-2016 5
TTepTITcT BV o |

Qe GREI 3R A (562 BT ufey iR Fefe) ugetr deneg i,
2018 ST 03 3FR<, 2018 & WRT P IUH H ARRGSAT F&AT Th
1. HI¥1eh/ STTS Y/ A TERTTT (8)/THTHURITSNE-2017 H HebTfI 8T |
Qe R 3R A (WS IUTE Heb IR T TNofep) AT FeNe
fafra®, 2018 ST 21 AT, 2018 & HIRT & IS H TR FEIAT Th
%.1-110(3)/TUT (Sifdes WR)/THTHATHUSATE-2010 H Hebrire T o |




21.12.2018 38

() AR W YRET 31R A UTfeepRur (well iR FRyfer) fafae, 2018
ST 03 JFeR, 2018 & ARA & I0H H AT I Th

%.12/012/01/2010-SRITA/THUATHUSATS H TehTierd gU < |

(S) e GREM 3R AP (T IS TP AR QT AISieh) B3 HLAEH

fafra®, 2018 S 07 7%, 2018 P WRA & IS H JRRLT HEIT Th
. 7 / Hiver U Fidl /31T /qhUATHUSITS -2016 H ehTerd
g

(TRE) e JRE 3R Heh (TTer JRE oaraRie) &R, 2018 i 29 31,
2018 & HURd & IO HOARGgEIT §E@T U 9
SIT/01/3TRESH/THTATITSNE-2017 H FebTfreT §U < |

(ARE) T JREI 3R JFh (T BT Difcitherer) e, 2018 ST 03 37,

2018 & HURd & OO H O OARgET G U 9.
11/03/3TRESH /DI TRRe/2014 H HeTRIT T Y |

(CRE) Qe FReM 3R HFD (YD, [AwTerd e 3R JFafIee) ygell Gene
fafrz®, 2018 ST 21 AT, 2018 & TR & IS H TG FEAT Th
. 1-100/TdUaTR-STRRTTHT- TR /TR UaTUaTS/2016 &
TehTITeT §Y < |

(dS8) Qe JR&M IR AFS (FANTRNETsl HT 7T iR iRRgeen) fafrm,
2018 ST 12 R, 2018 & HRA P IS0 H JATERIEAT AT Th 4.
1/202/TATSI TR/ ThTHTH3E/2016 H HebT eI gU o |
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(US8) W GRET 3R HITeb (HITeh,fauTerd oed 3R FAfIee) ERT Hemer
faf*rd, 2018 S 23 eTTs, 2018 P TR P ISTTH H RRGET FeaT
Th . 1-100/TqUHIC3TR- ST RRTE1/STUh/ThUATAYaTS/2014 |
ThTITeT §U < |
[Placed in Library, See No.LT 10109/16/18]
THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI ANUPRIYA PATEL): | beg to lay on the Table--
(1) A copy of the Notification No. S.0.5726(E) (Hindi and English versions)
published in Gazette of India dated 14th November, 2018, regarding
constitution of Institute Body of National Institute of Mental Health and Neuro-
Sciences, Bangalore under the National Institute of Mental Health and Neuro-
Sciences, Bangalore Act, 2012 issued under Section 32 of the said Act.
[Placed in Library, See No.LT 10110/16/18]
(2) A copy of the Notification No. S.0O. 6032(E) (Hindi and English versions)
published in Gazette of India dated 4th December, 2018, regarding constitution
of Central Mental Health Authority framed under the Mental Healthcare Act,
2017 issued under sub-section (1) of Section 124 of the said Act.

[Placed in Library, See No.LT 10111/16/18]
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THE MINISTER OF STATE IN THE MINISTRY OF LAW AND JUSTICE AND
MINISTER OF STATE IN THE MINISTRY OF CORPORATE AFFAIRS (SHRI
P.P. CHAUDHARY): | beg to lay on the Table—
(1) (i) A copy of the Annual Report (Hindi and English versions) of the
Competition Commission of India, New Delhi, for the year 2017-2018.
(i) A copy of the Annual Accounts (Hindi and English versions) of the
Competition Commission of India, New Delhi, for the year 2017-2018, together
with Audit Report thereon.
(i) Statement regarding Review (Hindi and English versions) by the
Government of the working of the Competition Commission of India, New
Delhi, for the year 2017-2018.

[Placed in Library, See No.LT 10112/16/18]
(2) A copy of the State Engineering and Servicing Company of Tamil Nadu
Limited (SESCOT)and the Tamil Nadu Small Industries Corporation Limited
(TANSI) Amalgamation Order, 2018 (Hindi and English versions) published in
Notification No. S.0.3839(E) in Gazette of India dated 3rd August, 2018 under
sub-section (5) of Section 396 of the Companies Act, 1956.

[Placed in Library, See No.LT 10113/16/18]
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(3) A copy each of the following Notifications (Hindi and English versions)
under sub-section (3) of Section 63 of the Competition Act, 2002—
(i) The Competition Commission of India (Term of the Selection Committee and
the manner of Selection of panel of names) Amendment Rules, 2018 published
in Notification No. G.S.R.840(E) in Gazette of India dated 6th September,
2018.
(i) The Competition Commission of India (Procedure in regard to the
transaction of business relating to combinations) Amendment Regulations,
2018 published in Notification No. CCI/CD/Amend/Comb. Regl./2018 in
Gazette of India dated 9th October, 2018.

[Placed in Library, See No.LT 10114/16/18]
(4) A copy of the Draft Notification No. F. No. 17/30/2018-CL-V(Hindi and
English versions) directing the provisions of sections 90, 164, 165,167, sub-
section (5) of Section 2006, sub-section (3) of Section 207, 252 and section
439 of the Companies Act, 2013 shall apply to Limited Liability Partnership,
except where the context otherwise requires, with the modifications, specified
therein, under sub-section (2) of Section 67 of the Limited Liability Partnership
Act, 2008.

[Placed in Library, See No.LT 10115/16/18]

... (Interruptions)
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12 03 "2 hrs

FINANCIAL COMMITTEES (2017-2018)- A REVIEW

SECRETARY GENERAL: | beg to lay on the Table a copy each in Hindi and

English version of the 'Financial Committees (2017-18) - A Review'.

... (Interruptions)
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12 04hrs

COMMITTEE ON PUBLIC ACCOUNTS
132" to 135" Reports

SHRI MALLIKARJUN KHARGE (GULBARGA): | beg to present the following

Reports (Hindi and English versions) of the Public Accounts Committee (2018-

19):-

1. 132nd Report on the subject 'Irregularities in procurement of goods and
services', 'Award of work to non-existent firms', 'Unrealised VAT refund’
and ‘Excess payment of departmental charges'.

2. 133rd Report on the subject 'Preparedness for Implementation of

National Food Security Act, 2013".

3. 134th Report on the subject 'Pradhan Mantri Swasthya Suraksha
Yojana'.

4. 135th Report on the subject 'Acquisition and Development of land by the

Delhi Development Authority'.
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12 04 > hrs

STANDING COMMITTEE ON AGRICULTURE
Statements

Y TeheT IMOTYT (PHETETS) : JNeFe FEledT, H 3117 Y AN 4, &7 gorded TRV
JIEd & TN R, IRHR gRT FIRIT Ufcraesi W 1R HI-E-BRAE! & g2
aTef feRuT (f&=<t oIt SIS T FEhRUT) FHT Yol UR T &:-

(1)

(2)

)

P 3TIR fHATT BT HATCHRT (YS[UTET, SART 3R AT eh! fIHIT) & <R
3R SMT [T Faelt IU-FArer & ATeds | IR Bl 7T 3R IucTedd &
el 3R T R DA & AT IS 1T ey fIwy oR 34 HfcraeT (164 et
qYT) § 3fafdse feaforn/RImRa W) IRGR GRT HI-S-wprRidaEr deae
4197 gfcrde |

By AR fPAM B HACRI (UUTeT, ST R ATID! fIwrT) P
‘ST bl JF (2017-2018) W 37 Hfcrda (16 aliep &) H 3fcfdse
feeafOri/RTTTIRET 0R ARBR FRT HI-TS-brRIdTE! Feiell 4447 Hfcrda |
Y 3R fPAT BTN HATCRT (PIY, HEDIRT 3R b BTy f9TT) &
UG P AP AT (SRBATETS) P AT [HAFT DT USH by 5T 32
BT FUPRUN 3R IR DT AR 3R Juraedt H B~ JeIm fbami &
THET STRITfI UTeR fEoRf & DRI HHAT- Yep FHIET TR 513 Hicraa
(1697 e TN § Ifdfase fefori/RImRe &R TRAR GRT HI-Ts-
rRiaTe! |eel 57a7 ufde |
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(4) BT 3R fHAF BT HATerT (Ye[UTer, SR AR ARIDT fawrT) &
“SMl Bl AT (2018-2019) W 499 HfEeT H  sfdfdse
feCaforl/ RIS IR TRER GRT HI-TS-HRIaTE! Fae 6197 Hfcrde |
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12 05 hrs

STANDING COMMITTEE ON TRANSPORT, TOURISM
AND CULTURE
268" to 271% Reports

SHRIMATI ARPITA GHOSH (BALURGHAT): Madam, | beg to lay on the Table
the following Reports (Hindi and English versions) of the Standing Committee

on Transport, Tourism and Culture:-

1. Two Hundred Sixty-eighth Report on the Action Taken by the
Government on the recommendations/observations of the Committee
contained in its Two Hundred Fifty-sixth Report on 'Issues Related to

Improving Consumers’ Satisfaction of Airlines'.
2. Two Hundred Sixty-ninth Report on 'Cargo Handling at the Major Ports'.

3. Two Hundred Seventieth Report on 'Development of Tourism in Jammu

and Kashmir'.

4. Two Hundred Seventy-first Report on 'Fellowships, Scholarships,

Grants, Pensions and Schemes administered by the Ministry of Culture'.
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12 05 ' hrs
BUSINESS OF THE HOUSE

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY

AFFAIRS AND MINISTER OF STATE IN THE MINISTRY OF WATER

RESOURCES, RIVER DEVELOPMENT AND GANGA REJUVENATION

(SHRI ARJUN RAM MEGHWAL): With your permission Madam, | rise to

announce that Government Business for the remaining part of the Session will

consist of: -

1. Consideration of any items of Government Business carried over from
today’s order paper:- it contains consideration and passing of (a)
Discussion on Statutory Resolution seeking disapproval of the Indian
Medical Council (Amendment) Ordinance, 2018 (8 of 2018) and
consideration and passing of the Indian Medical Council (Amendment)
Bill, 2018; (b) Discussion on Statutory Resolution seeking disapproval of
the Muslim Women (Protection of Rights on Marriage) Ordinance, 2018
(7 of 2018) and consideration and passing of the Muslim Women
(Protection of Rights on Marriage) Bill, 2018; and (c) Consideration and
passing of (i) the National Medical Commission Bill, 2017; and (ii) the
New Delhi International Arbitration Centre Bill, 2018.

2. Consideration and passing of the following Bills: -

(@) The Dentists (Amendment) Bill, 2017;

(b)  The DNA Technology (Use and Application) Regulation Bill, 2018;

(c)  The Protection of Human Rights (Amendment) Bill, 2018;
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(d)
(e)
(f)

The Personal Laws (Amendment) Bill, 2018;

The Major Port Authorities Bill, 2016;

The Public Premises (Eviction of Unauthorised Occupants) Amendment
Bill, 2017;

The Dam Safety Bill, 2018;

The Central Universities (Amendment) Bill, 2018;

The National Institute of Design (NID) Amendment Bill, 2018;

The Airport Economic Regulatory Authority of India (Amendment) Bill,
2018.

Discussion on Statutory Resolution seeking disapproval of the
Companies (Amendment) Ordinance, 2018 (9 of 2018) and
consideration and passing of the Companies (Amendment) Bill, 2018,
after introduction. (To replace an Ordinance)

Consideration and passing of the Appropriation Bill relating to the
Second Batch of Supplementary Demands for Grants (including
Railways) for 2018-19.

Discussion on Resolution seeking approval of the Proclamation issued
by the President on 19" December, 2018 under Article 356 of the

Constitution in relation to the State of Jammu & Kashmir.

HON. SPEAKER: Submission by Members may be laid on the Table of the

House.

... (Interruptions)
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"SHRI K. ASHOK KUMAR (KRISHNAGIRI): The following items may be
taken for discussion during the next week business.

Tamil Nadu Government has submitted proposals of Highways and
Shipping sector, Bharatmala and Sagarmala Schemes. The Union
Government approves and sanctions fund to the said proposals. But the
proposals are not yet cleared by the union government. Early clearance of the

proposals is required for improving the infrastructure facilities in Tamil Nadu.

“SHRI ADHIR RANJAN CHOWDHURY (BAHARAMPUR): | beg to lay the
following items:
1. Time has come to explore the refugee policy of our country in view of the

growing number of displacement of large number of people from
neighbouring countries.

2. Thousands of poor people have been destined to face the winter
onslaught which needs special measures so that life is not lost due to

the cold wave.

* Laid on the Table.
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st eremor Rrqar (Rigy): oFTel QHIE &1 ol GuT &l BRIEEl &b SR AR
frfeTRac fersrat et enTfHet R & AT T R 2l PuT Y-
1. MR & $3 AT H 81 WINT dlell ATt & 3R T8 Wi Ud Aipicrey 19T 81 &
ST I G T ATST ST H ATHA PR & s guT A HIT bl ST 6T
81 S 9T DT ATSAT ST H LA T&T 81T F FRIST AT AT IS
ferRTReIRT 9 e TR & 31R ST AT 3R 31fieh fiehtet ep T &1 3AeT:
&I 79T T AIJETT b AT ST H LM B DT DRl
2. Q21 Sl H & dTel AT T ST e HRAT G T Soif & fear 11
g, RTreh BRUT 37 & T el $4TS & 3, Del fevg & A STIST 9Tl 8l &
& TRAT G DI A dTel ATATE, U, UGd G UTphiced FATEHl T goid &1 I
HfcTYTer TeT 81 < b T FHT ST bl &+ A SIST ST FepT 81 3T JTfardT
I T AT & ¥ ST b bl

“sfaedt =T Y (RragR): SFlel GHIE B ol I9T P BRIAEN b SRE W
fr=IfeTRaeT fawat T ATt - 8 SIANT UaTH &R & T i STRY:-

1. W ey G QETaia Hiamel el BT deiis STgHse ey Jfemail
T SRDIVT I W fUDST §3TT &7 &1 U] Reefd WPRT AHETRID SUcleT H
AP b ATHU 30 98 @ Rifhedr FiAumw Iucted T8l 8 Jeids DRI
ATHETRID SISl § HIe & I 0T 98 Ud fifdhear FIeTd Sueies BRI bl
Cap]

* Laid on the Table.
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2. AR Rraex GqEr aeicrid Rigex ud et geaRur & ster ST AT eATefahdT
FERUT fTAT &b TS -4 BT A T9a &1 G Sifed § fRraex & gt
FEIRUT T BT SIS dTet ERI-@IS! UTehg Yol BT FHT0T T il

" 5ft Y TeT BETRAT (SFETeT): HEIGAT, HUAT SRTel THTE Y S F FrferRad
forst 1 enfirer fpar ST U, IR @1 Sitenfie it & ve 7E IS 9 & forg
&, oY 3R He| oM &7 H 3R 3ffere i faer T geRIfer gear aRH & Je
Pl THS DT SNTHT PRATS H ATt febar STQ 4”1, F =1E fob AR ARbR GRT
fesRATIT bl 3T T ST R < AT T S bl AN bIRaTS H Mo febarT ST
*8Y fersuy STeT I (TelT): AT STeel JeledT, H SRy R g [ W Fe
&1 & Sllep He<d o ffeTRac Tl T 3FTet THTE bt 1 it & QMMfHeT febam STTe:-
1. W GHERT & Ul b JcRTd g dTel ST el Ul Ud TTgaT @ & 115
arrantely fTelt & 31TeT 81 39 & H SENT e & A1 IR UHHTH STUelT HiHe Sharet
off ST guf & 5 Ul 83 &1 SHD! QNEfreiier Gerar &t gt i Sl
2. AN FEEIT & G H U b U H FARTSS Ud AT T HHT Fcfes &
RIS TIeTel @M @l ATT HepR bl SHTRAT 81 R8T 81 3¥T: UelT Tdf TeaT el
foreT Tep

* Laid on the Table.
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*SHRI TEJ PRATAP SINGH YADAV (MAINPURI): Regarding need to provide
remunerative price to potato farmers and need to expedite payment of arrears
to sugarcane farmers of Uttar Pradesh.

Regarding need to restore old pension scheme in place of New Pension
scheme (NPS) for central government employees and employees/ teachers of
Uttar Pradesh.

*3fY I @A ArerY (RMA): 3Tl AU 6 Al T DI HRIAE! & SRME N
=TT ToleT @ eTTfieT Rt B ST T ST b T -
1. AR G & T H WeTRT Yerd & 3R &1.377E.21. HIS gy 8 Neld offg &

S TR FRIT & e b R 8, b DR 7 &1 7 efd [ et

PRI H PThT < BT & T GG Fel BRI T A Ha€h Briierd

GRT A O) T8 Bl 81 3T WelNl Yoid &7 U9 1.2 AIs g%

T & DI S1LAR.GH., &a1S I BCIR S1.IAR.GH.,IT P A o ST bl

PRl

2. W GEEY & T ARG AT DI IO 8 FIRGS R WhERY,

geTE, T SR AT ST Brifer’y BNigR S &b ST §, ST S

fSdISrT Priferd & @bl g W ferd 8, fRaeh dROT 59 Sl & Sicfe

e dTet NeTd PR THI UR A& 81 UTl Ud 1 &3l H Xeld ol faepr_y T feret &

3 8T Bl U7 & 81 THERYR, EEE, el 3R TS FSefior praferar o fHetrery

T H Uep SATeT TRy TOIfUe R T b

* Laid on the Table.
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" ot Blerirs: FAR (FITeIaT): olch T P ST FHTE HY it 3 FrforRaa
EEPIEARSISIISIGS
1. W AR &F ATeiaT SRfd I fhamT & Wdi Sf RS &g 500 Hic 6
TERTS 9 YT & oY ST o & 90 TR FfeqST Bl egeaeell g S,
ORIy Pt o gereTet! 3T Fepl
2. < H U g, Hiee, FOI-fba, FTgedl 3T 60 HIeT I 3Aferep €, IaD
fore Y. dY.vet. Sof & Far S q7elt 7€ &, S I fhar SITe g S forw
e T FIERAT RIS Y, TTMeh ST P FH ANT MMH-FIR 8 Teb IR I©

PRGN T AT TEl PRAT G| G|

* Laid on the Table.
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"ot aror Rrsm & (@1N): # arer TETE B BRI F FrfiRad vt e anfier
R DT SFRIY PR &;-

1. YRR eTd &b AIAR-HeTHT el J1 IR S eeHyR H R 37l Yefd
¥ DT ST GRE b 3 H Blee T b JST ST Xefd T a9 IR
[EEINCZISIN

2. B WRBR Y § Sue EEGR § 200 S8 b HG-rg Ffbeared
fSraepT 10T ORT &1 el 8, T FelTeT & TG G g gl e ofer
URT R T JATGHAIR GRIT IUeled B W fIaR fobar Syl

ggdicl

* Laid on the Table.
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12 07 hrs

CANCELLATION OF THE SITTING OF THE HOUSE

HATETT & ST H3T (31T 3TS[ I AEaTen): 3eel Sif, e qex] i Ig f$HUs it
& b 24 =R 3R 26 TR @1 899 dF RAST T & I, Fifs =T T
thReedet 31T J&T 81 ...(ae™) 24 =R 3R 26 faweR @1 gre & RifdT 7 &,
$ folY g TSRIT 4 fSAIUS 31RiY 81 F S7TURY SR Rl § fob 319 813 &l 3
o of 31IR ST 8139 [SH1SS o, IHD AR &1 3T IFSFHE e

TR 3TET&T @ 3R Y¥T T T FeafT & af 24 fegwR 3R 26 feamR @l &
PRIATET T T T, BT I

... (STIYT)
SHRI K.C. VENUGOPAL (ALAPPUZHA): Madam, | have also given a letter to
you for allowing 24" and 26" as holiday for Christmas.

HF-RT 3reeT : 3 2l

... (Interruptions)
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SHRI PRALHAD JOSHI (DHARWAD): Madam, on 16" December, 2018, the
Karnataka police rescued 52 bonded migrant labours who were put to work on
farm and had been confined to Savan Airshed in Savankanahalli in Hassan
district in Hassan taluka of Karnataka. This horrifying story of abuse and
atrocities has come to light in Hassan district in Karnataka from where the
Chief Minister of Karnataka hails. If it is happening in the Chief Minister's
district, what is the state of the other people? ...(Interruptions)

All these 52 bonded labours were working in the most inhumane
condition. They were engaged for plantation work in that village and had been
forced to work in extremely poor condition. Out of 52, there were 32 men and
16 women and there were SC and ST labours also. ...(Interruptions)

Madam, as | have already mentioned they are all from the Hassan
district from where the Chief Minister of Karnataka comes. | urge the Central
Government to immediately send the National Commission for Scheduled
Castes and Scheduled Tribes, National Commission for Women and National
Human Rights Commission to have a detailed study, spot visit and not to
repeat such things because the Karnataka Government is not taking proper
action on such things. ...(Interruptions)

| urge upon the Central Government to send the team. ...(Interruptions)
HON. SPEAKER: Shri Bhairon Prasad Mishra is permitted to associate with

the issue raised by Shri Pralhad Joshi.
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At TgeT TRl (TS SFROT Hew): 3reTe T, T DleT § I3 U Heqqu fawr
IR gt ol HieT &1 & foTq IfshaTl 70 a¥f & GFRR FHTST & STRETUT Bl 4 FERTSS §
IS T AT Bl .. () YRR Hfer & SRR SRR Sl bl it

36 e TR IRT3A], TS BT Ioelkg 8 fEal HINT ITdR AT &b AR &R 3R

TS U T 906G &l HERISE H GTS AT Bl Plg Hf ST Tal 8l HERTSE AR &
ST 3R ART PR & P U H TR e Bl T oo 8l foR ff 7R
THIST DT STRETT F dferd {6 T 81 ... (IFE™) HERTSS § &FFR FHIST df A
CRTHT 1.30 STRF 81 $77ehT JAMUAEIT SR 37 b DRI, AT cTeb el bl T Hfeififer
e a7 R AREYRYg A T2l Uge UrT 81 7RIS § YRR TR W U A el
SIRY 3R T Yokt T 9 THIST T URIFIfRIT 781 ova 8. (Fae)
AT 31eel : off TRT yS ey, it s Srrodr aRor, S, sfiehid ey foig &ik
et IR Yot T 4T JMget AaTel GRT ISTY Y A9 &b A1l Aeleg Pt T SFFHfT
T I STt 8

SHRI DINESH TRIVEDI (BARRACKPUR): Madam, | am grateful to you for

giving me this time and | assure you that | am not going to take more than one
and a half minutes.

Madam, there is an issue concerning all sides of the aisle no matter
where we sit. It is disturbing to note that the Micro and Small Scale Enterprises
(MSMESs) and traders have registered a huge decline jobs and profit in the last
four and a half years, particularly after the rollout of GST and demonetisation

...(Interruptions)
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As per the latest survey done by AIMO, the organisation of
manufacturers consists of 3 lakh members, the MSME segment has lost 35
lakh jobs in the last four and a half years. There was a job loss of 32 per cent
in the micro enterprises sector, 35 per cent loss in the small enterprise sector,
34 per cent loss in the medium enterprise sector, 34 per cent loss in the
trader’s sector, the worst affected sector is the unorganised labour sector. The
operating profit of the traders fell drastically by 70 per cent ...(Interruptions)
SHRI N.K. PREMACHANDRAN (KOLLAM): | would like to draw the attention
of the hon. Home Minister regarding a very serious issue which is violating the
Fundament Rights and Right to Privacy guaranteed by the Supreme Court
Judgment ...(Interruptions)

The Ministry of Home Affairs on Thursday issued an order authorising
ten Central Agencies to intercept, monitor and decrypt any information
generated, transmitted, received or stored in any computer ...(Interruptions)

The agencies are the Intelligence Bureau, Narcotics Control Bureau,
Enforcement Directorate, Central Boards of Direct Taxes, Directorate of
Revenue Intelligence, Central Bureau of Investigation, National Investigation
Agency, Cabinet Secretariat (R&AW), Directorate of Signal Intelligence and
even the Commissioner of Police, Delhi ...(Interruptions)

According to the order, the subscriber or service provider or any person
in-charge of the computer resource will be bound to extend all facilities to the

agencies ...(Interruptions)
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HON. SPEAKER: Dr. P. K. Biju is permitted to associate with the issue raised

by Shri N. K. Premachandran.

Y 9 RiE AATORT (YR A1fEd): reger 78l § e H U Igd &l Fecaqul
farsRT IST AT g SAITATAT FFT Metldis & Al a¥ 4¥ 81 I3 Bl...(TTE) JRA
WRHR 7 Ad g B T4 BT Haell fBar gl...(ay™) Jaifr gifefamic § S
YRR e €, d Ja1-dT ARPR F 59 Trilebis D el AT 77 o fofy g 38
8l...(Ig) H 37U ATedH J WRBR A DT el § fob YR IR T
TRDHR TR Yol U3 PR b IdT-T TRDBR g Frlpie P (ol ATHI A §AR
AAET BT T SfefTeM Job T # ST iR qaff~m TReR BT A7hr A & forg

ISR STAT M. (Tae) H b H1eH I el aTedl § b Trlbls. .. (Aagr)

TRA ARDR DT IR H BHT AT1RY | (STTET)

HON. SPEAKER: Shri Sharad Tripathi and Shri Bhairon Prasad Mishra are

permitted to associate with the issue raised by Shri Prem Singh Chandumajra.
The House now stands adjourned till 11.00 a.m. tomorrow.

12 12 hrs

The Lok Sabha then adjourned till Eleven of the Clock on
Thursday, December 27, 2018/Pausha 06, 1940 (Saka).
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